
CENTRAL ADMINISTRATIVE TRIBUNAL. 
JABALPUR BENCH.

JABALPUR

Original Application No. 558 of2006

Jabalpur, this the 23rd day of August, 2006

Hon'ble Shri jLK. Gaur, Judicial Member

B.K. Dubey, '
S/o. R.K. Dubey,
Age about 45 years,
R/o. BeliindR.P. Thana,
N.K.J. Katni, M.P. ..... Applicant

(By Advocate -  Shri A.K. Pare)
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1. Union of India, ! ;
Through G.M. West
Central Railways Zone,
Jabalpur.

. i
2. Add Divisional Railway M atiager,

Divisional Office, WCR, Jabalpur.

3. Sr. Divisional Commercial Manager,
Divisional Office, WCR, Jabalpur...........  Respondents

(By Advocate -  Shri M.N: Baneijee)
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Having heard Shrij M.N. Baneijee, Standing counsel for the 

Railways, appearing for the respondents and Shri A.K. Pare, learned 

counsel for the applicant, I find that the applicant was given a 

punishment of reduction tp initial stage from Rs. 6900/- to Rs. 5500/- 

in same time scale i.e. 5500-9000/- for a period of one year with 

cumulative effect, vide Order dated 18.1.2006 by the disciplinary 

authority. Against this punishment order the applicant has not 

preferred any departmental statutory appeal but a revision petition 

under Rule 25 of the D & A Rules, 1968 has been preferred. The
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competent authority vide its order dated 28th February, 2006 has 

forwarded the said revision to the appellate authority for passing the 

appropriate order on the same.

2. Without any order being passed on the said revision/appeal of 

the applicant, he has approached this Tribunal by means of filing the 

present Original Application. In order to meet the ends of justice it 

would be appropriate to direct the appellate authority to decide the 

revision/appeal of the applicant by a reasoned and speaking order 

within a period of three months from the date of receipt of copy of this 

order. I do so accordingly. Be it noted that I have not expressed any 

opinion on the merits of the case.

3. The Original Application is accordingly disposed of at the

admission stage itself. A copy of this order as well as the copy of the 

OA be given to Shri M.N. Baneqee, Standing counsel for the 

Railways appearing in this case for necessary compliance of the 

aforesaid order. j
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Judicial Member
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